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O.A.No.1429/93. 	 Date: 

J LI ID (3 M E N T 

Zas per Hon'ble Sri R.RangaraJan, Member(Admiñistratjve) X 

The applicant herein joined as Substitute Teacher in 

the grade of RSJ200-.2040 (RSRP) and posted at Bellampally. 

She was transferred to Kazipet against a temporary vacancy 

as Substitute Teacher at her request. Her posting was 

4 rminated when a regular teacher reported at Kazinet. 

Thereafter, during the School session of 1992, she was 

posted as Substitute Teacher at Railway Upper Primary 

School (Telugu Medium) in Dornakal. She was discharged 

during the summer vacation there and once again was taken 

as Substitute Teacher in the same school on 17.6.1992. 

During summer vacation of 1993 also she was discharged 

and was taken back once again in the sarüe school on 24.6.93. 

She appeared along with others for the selection of regular 

teacher when an advertisement was issued by the Railway 

Recruitment Board. But, her contention is that she should 

be regularised as per rules existing then when she joined 

service i.e. by screening her through a Local Screening 

Committee appointed at the Division level. As she was not 

selected by the Railway Recruitment Board she has approached 

this Tribunal by filing this O.A. for a direction to the 

respondents to continue her as Substitute Teacher: and to 

regularise her services by constituting a Local Screening 

Committee and for a further direction not to terminate her 

services. An interim order was issued on .17.12,1993 to 

the )effect that this applicant should not be replaced by 

any one other than a regular employee. 
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In O.A.NO.354/93 filed by Substitute Teachers 

who were similarly situated prajed for a sinilar 

relief of regu1risation of their services through 
1 
1 	 Local Screening Committee without going through the 

Railway Recruitment Board. The said. O.A. was finally 

disposed of by Judgement dt. 16-8-1993 wherein it was 

held that Substitute Teachers are liable to be replaced 

- - 	 by Teachers selected in pursuance of the recruitment 

as per rules in regard to whichithe process already 

initiated. But, it was also held therein that Substitute 

Teachers had to be considered for regularisation to the 

remaining existing vacancies and also the vacancies 

that may arise upto 31-12-1994. 

We follow the above direction and direct the 

respondents not to terminate the services of the appli- 
- 	 I 

cant till she is replaced by a Teacher selected in pur-

suance of the Recruitment as per rules and also direct 

them to consider the applicant for regularisetion in 

the remaining existing vacancies and also in the vacancies 

that may arise upto 31-12-1994. 

4. 	The O.A. is ordered accordtngly. No costs. 

r 	I 	N- 

p 	( R. Rangarajan ) 	 V. Neeladri. Rao ) 
Member (Admn.) 	 vice Chaitman 	 a 

Dated  
éputy Registrarllj)CC 

Ta 
The Chief Personnel Officer, Union of India, 

S.C.Ra.ilway, Secunderabad, 
The Divisional Railway Manager, (B.3:) 

s.C.kily, Secunderabad Division, 
"Sanchalan Bhavan," Secunderabad. 
The Chairman, Railway Recruitment hoard, 

IRISET Complex, Lallaguda, Secunderabad-17. 

One copy to Nr.N.Raghavan, Advocate, 113 Jeracompound,Sec'bad. 

One copy to Mr.IC.Ramulu, SC for Rlys, CAT.!4ycl, 

One copy to Library, CAT.H3d. 

One spare copy. 
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